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THE REQUISITIONING
IMMOVABLE PROPERTY

AND ACQUISITION OF
(AMENDMENT) ACT, 1968

No. 31 oF 1968

P e S [9th August, 1966]

An Act furrher to amend the Requlsltlomng and Acquxsmon of
' Immovable PrOperty Act, 1952. '

Be it enacted by Parliam'ent 1n the Nineteenth Year of the

Republic of India as follows:—
1. This Act may be called th

2. In section 8 of the Requisiti
able Property Act, 1952 (hereina

“Act), for sub-section (3), the following sub-section shall:-be subs-

tatuted namely:—

‘é

¢ ‘Requisitioning and Acqulsmon Short

‘of Immovable Property (Amendmient) Act, 1968. . title.,

ci;mng and 'Acquisition of Immov— ﬁ:ﬁ?d;f :
fter referred to- as the principal o 4i0n 8.

“(3) The compensatxon payable for the acquisition of any
property under séction 7 shall be the price which the requisi-
. tioned property would have fetched in the open market, if it
‘had remained in the same condition as it was at the time of -

requlsltmmng and been sold

3. In the prmmpal Act, after

on the date of acquisition.”,

sectlon 24, the following section Insertion

shall be inserted and shall be dedmed to have been dinserted with of new

effect .on and from the 10th day

“95. (1) Notwithstanding

of January, 1968, namely:— :s;;ction

Enything contained in this Act, Special

any immovable property requgsitioned by the Central Govern- provision
ment ‘or by any officer or autmrity to whom powers in this 28 to cer-

2

7



208

tain re-
quisitions

under

Act 51

of_ 1962,

'3 REETAUET

Requisitioning and Acquisition of Immovable fact 3t
Property (Amendment)

behalf have é)een delegated by tilat Gévgm_ment, under the:
Defence of Ind1a Act, 1962, and the rules made thereunder

(including any immovable property deemed to have been re-
quisitioned under the said Act) which has not been released
from such requisition before the Ich January, 1968, shall, as
from that date, be deemed to have ‘p en requisitioned by the
competent authority under the pravisions of this Act for the
purpose for which such property was held immediately before

the said date and all the prov151ons of this Act shall appl\r'

accordingly: - 1
- |
Provided that— 2

' : ! :

(a) all determinations, agree:ments and awards for the

payment of compensation in respect of any such property-

for any period of requisition before the said date and in

force immediately before the saﬁd date, shall continue to .

be in force and shall apply to tPQe payment of compensa- .

tion in respect of that property for any perlod of requisi-
tion as from the said date; i

- |
(b) anything done or any acﬂion taken (including any
orders, notifications or rules made or issued) by the Central
Government or by any officer or a%lthority to whom powers
in this behalf have been delegated| by that Government, in
exercise of the powers conferred by or under Chapter VI of

- the Defence of India Act, 1962, shall, in so far as it is not

inconsistent with the provisions of this Act, be deemed to

have been done or taken in the exercise of the powers con-
ferred by or under this Act as if thls section was in force on
the date on which such thing was dene or action was taken.

(2) Save as otherwise provided in s b-section (1), the pro-
visions of the Defence of India Act, 1962, and the rules made
thereunder, in so far as those provisionsg relate to the requisi-
tioning of any such immovable property as is referred to in sub-
section (1), shall as from the 10th January, 1968, cease to operate
except as respects things done or omitted to be done before such
cesser and section 6 of the General Cla‘uses Act, 1897, shall

. apply upon such cesser of operation as if §uch cesser were a re-

Repeal
snd

peal of an enactment by a Central Act.”’}

{
4. (I) The Requisitioning and Acquisition of Immovable Property

saving, ‘Amendment) Ordinance, 1968, is hereby repealed

10 of 1897.

Ord. 4 of
1868,
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(2) Notwithstanding such rebeal anything done or any action
taken under the %ﬁlﬁ‘&pal Act. a;s amenged b the saild Ordinance,"
shall be deemed to have been . done or tak der the principal
Act as amended by this Act. ‘



